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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

80A01030/94t . Dt.ﬂf’ DBCiSiDn H 6-9"’941

S. Vinod Rao e+ Applicant,

s

1. The Sr. Supdt. ef Post Offices,
Srikakulam Division,
PIN - 532 001, A.P.

2. The Dirsctor Genseral,

Dept. of Posts, Dak Bhavan,
Sensad Marg, New Delhi-1. .. Raespondsnts,

Counsel for the Applicant : fir, Krishna Devan

|
Counsel for the Respondants : Mr. N.V.Remana, Addl.CGSC,

CORAM: I

THE HON'*BLE SHRI A.V. Hf\RIDASAN : MEMBER (JuDL.)

. YA




0A _103g/94. ' Dt, of Order:6-5=-84,

(brder passed by Hon'ble Shri A.V.Haridasan, Fember (3) )

The grievance of the applicant, whe is working
as Postal Assistant is that the Respondents have un-

justifiedly denied the Daily Allowance for ths period
during 24-12-90 to 15-3-81 and reimbursement of mass

charges during which period he was undergoing pre=-promo-
tion%l trainieg in 7.7.C., Mysore, where he incurrsd
exprenditure for boarding and lodging. As the applicant
was reguired to be away from his headquarters in Mysore,
incurring expenditure for boarding and lodginq)accurding
to the rules, the applicant contends he is entitled to

reimbur sement of mess charges and 1/4th daily allouance

for the whole period. Despite the fact t hat the Tribunal
had, in several casess directed the Administration to pay
1/4th daily allowance and reimburse the mess charges to
the persons who had undergone pre-promotional training,

in the applicent’'s case the benefit was not extendad to
him probably on the basis of the instructions issuad by
the Director General on 18-12-93, in which it was stated
that the past cases which have already been setfled need
not be re-ppened, Therefore the applicant has filed this
ﬁ.A. for a directisn to the Respondents to pay him the

mess charges and the 1/4th D.A. for the period in question.
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Copy to:i-
Ta

2. The Orecter General, Daspt. of Pes

ts, Dak Bhavan, Sansad Marg,
New Delhi-1., . . . i - .o

3. Ona copy to Spi. Kriohm=o Nao.ooo

4. One copy to Sri, N,V,Ramana, Addl, CGSC, CAT, Hyd,

S. 0One copy te Library, CAT,. Hyd.

6« One spare coepy.

Rsm/-
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The Sr. Supdt. of Peost Offices, Srikakulem Divisien,-001. A.P,
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2. In 0.A,945/93 identical question came up for consi-

deration and the BencH placing reliance in judgment passed

in OA 741/93 directed |the Postal Department to pay to the

|

applicant in that case 1/4th D.A, and to reimburse the mess

charges Fmr'the peria@ the applicant had undergone pre-promo-

|

T.C., Mysore. As it is conceeded by the

learned counsel for qither’partids that the facts in this

tional training at P.

case and the facts i% 0A 945/93 are similar and that the

| tem wilinn in that case, I dispose of

this application dirécting the Respondents to reimburse the

mess charges incurred by the applicant at P.T.C., fMysore,

|

and to pay him 1/4tq daily allowance for the period from

‘ |
24-12-90 to 15-3-91luithin a period of two months from the
date of communicatidn of this order. It is made clear that

any payment made tolards daily allowance during the period

|

to the applicant, i§ liabls to be adjusted. There is no

crder as to costs.

l

| (A.V.HARIDASAN)
| Member (J)

|

Dt. 6th September, 1994,
Dictated in Upen Court.
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THE HONTSLE MRLALY.HARIDATAN : MEMBER(S)
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